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Sick Tea Gardens in Darjeeling

930. SHRI NIHAR LASKAR: Will
the Minister ol COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether Government- have 
decided to take over Kumai Tea 
Estate of D°oars «“ d Okajti Tea 
Estate in Darjeeling;

(b) whether the recommendation 
for take over wag made by the Com
mittee set up by ttoe Central Govern
ment; and

(c) if so, when the final decision 
is likely to be taken on other recom
mendations of the Committee?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN 
DHARIA): (a) to (c). The Govern
ment of India in the Ministry of Com
merce appointed an investigation

Committee for the purpose of mak
ing a full and complete invesligation 
into the affairs of Kuir.ai Tea Estate 
and Okayti Tea Estate. The Investiga
tion Committee has submitted its re
ports which are under examination 
of Government.

Economic Offenders Detained under
CCFEPOSA in Gujarat

931. SHRI F. P. GAEKWARD: Will 
the Minister of FINANCE AND RE
VENUE AND LANKING bo pleased 
to state:

(a) the number of economic off- 
e n d c i i  uot i 'od  under COFEPOSA 
in Gujarat during emergency;

(b) the number of said detenus 
released after lifting of emergency 
and number of those still under 
detention;

(c) the reasons for their release; 
and

(d) the action proposed to be taken 
against them after their release?

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) During
the period of emergency, 301 smug
glers and foreign exchange racketeers 
were detained in Gujarat under the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities Act, 1974, under orders of the 
G o vern m ent of Gujarat and those of 
the Central Government.

(b) Till 31-5-1977, 95 detenus out 
of the said detenus were relensed 
after lifting of emergency on 21st 
March, 1977, and 170 persons were 
in detention. (The remaining 36 per
sons had already been released during 
the emergency itself.)

(c) These detenus were released on 
account of —

' (i) lapsing of emergency pro
visions under the Conservation of
Foreign Exchange and Prevention
of Smuggling Activities Act;




